
 

(i) Notification No. 48/77-Cus., dated 
the 9th April, 1977, under subsection (2) of 
section 8 read with sub-section(3) of 
section 7 of the Customs Tariff Act, 1975. 

(ii) Notification No. 49/77-Cus., dated 
the 9th April, 1977, under Section 159 of 
the Customs Act, 1962. 

(iii) Notification Nos. 53177—CE to 
56/77-CE, dated the 9th April, 1977, under 
section 38 of the Central Excises and Salt 
Act, 1944. 

(iv) Notification No. 1|77-DBK., dated 
the 9th April, 1977, under section 159 of 
the Customs Act, 1962 and section 38 of 
the Central Excise and Salt Act, 1944. 
[Placed in Library, See No. LT-250J77 for 
(i)  to  (iv)]. 

REFERENCE   STATEMENT  TO    BE 
MADE BY THE MINISTER OF TOURISM 

AND  CIVIL AVIATION     ON THE 
DAKOTA CRASH 

SHRI LOKANATH MISRA (Oris-sa): Sir, 
I would like to know as to what happend 
about the statement to be made by the 
Minister of Tourism and Civil Aviation on the 
Dakota crash ? It wa3 stated that he would 
make a statement as soon as he collects the 
information. I suppose that five days are 
enough for collecting the information. There 
is no mention about it. 

SHRI RANBIR SINGH (Haryana): Today 
is the last day of this Session. 

 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Delay m the announcement of procurement 
price of wheat 

DR. Z. A. AHMAD (Uttar Pradesh): Sir I 
beg to call the attention of the Minister of 
Agriculture and Irrigation to the wide-spread 
an-xity among the farmers due to the delay in 
the announcement by the Government 
regarding the procurement price of wheat and 
other rabi crops. 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI PARKASH 
SINGH BADAL): Sir, the price and 
procurement policy for Rabi grains is usually 
announced during the later half of March 
befpre the commencement of the rabi 
markating season. As Hon'ble Members are 
aware, it was not possible this year to do so on 
account of the General Elections and the 
formation of the new Government only at the 
< nd of March. Government have taken all 
possible steps to expedite a decision regarding 
the rabi policy. Discussions have already been 
held on 2nd and 3rd April, 1977 with the 
Chief Ministers/Food Ministers of the States 
on the recommendations of the Agricultural 
Prices Commission regarding the price and 
procurement policy for rabi cereals for 
marketing season 1977-78. A meeting of the 
concerned Committee of union Cabinet is 
feeing held this evening to decide this matter 
and the policy will be announced as soon as a 
decision is taken. 

Meanwhile, in view of the commitment of 
the Government to ensure that the farmers do 
not suffer due to fall in prices, instructions 
were issued as early as on 14th March, 1977 
to all State Government/Union Territory 
Administrations as well as the Food 
Corporation of India to make proper 
arrangements for providing price support to 
the producers for wheat and that till the 
decision of Government on the price  and  
procurment  policy 
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net sub-committee meets and announces its 
policy, it will make it clear that not only a 
remunerative price for the farmers will be 
announced, but adequate steps will be taken 
and a machinery created to see that the farmers 
really get that price.   It has been our 
experience during the last few years that there 
is a big gap between the procurement price that 
is announced and the actual prices which is 
received   by   the   farmers.    We have seen, 
especially last year, that the farmers were made 
to sell their   grains    at a price much  less  than  
the price  announced because of the inadequacy 
of the procurement machinery, I would like to 
know whether the Government would also 
consider putting a ban on purchase  of  
foodgrains  by  the  Food Corporation  and  
other     procurement agencies from traders.   
Usually    the traders buy the grains from the 
fram-ers at a lower price and then they send 
them to the Food Corporation of India and 
other procurement agencies at the price fixed 
by the Government.    For this  reason,  would 
the     Government put a blanket ban so that the 
procurement  agencies  buy grains only from 
the farmers and not from the traders or mills.   
Thirdly, I was surprised to hear the hon. 
Minister saying that it is very difficult to reduce 
the   handling cost.    I would request the    
Government to consider the question whether 
the finances provided for procurement of 
foodgrains cannot   be made interest-free.    A    
substantial part of the handling charges goes 
towards interest charges.   How is it that in this 
important national activity we cannot take a 
policy decision that investments made or funds 
made available to the procurement agencies 
would be interest-free.    If you make these     
funds interest-free, then you will find that there 
is substantial reduction in the total   cost which 
goes into the increase in the issue price.   I 
would also like to know    whether the    
Government would announce a minimum     
target procurement.   Unless you announce a 
minimum, apart from the depletion of the 
buffer-stock, there is the danger that enough 
purchases would not be made and  farmers    
would suffer.    I 

would also like the     Government to tell us 
what it is going to do in regard to the food 
zones and inter-State movement of    foodgrains 
and how it will reconcile the interest of the con-
sumers a3 well as the interest of the producers.    
The     consumers  are  not only the people 
living in urban areas, but also include poor 
farmers and agricultural labour who do not 
produce enough to meet    their    requirements 
of foodgrains     for the     whole year. 
Therefore, are you going to allow the market 
fordes to operate.   It has been our  experience   
during  the   last   few years that if you allow 
free market forces to operate in such an 
important area as this, when the produce comes 
to the market, they depress the price and when 
there is a lean season the prices are pushed up.    
Unless, therefore, there is some regulatory 
mechanism to  ensure that the farmers  get a 
remunerative price, the middlemen are 
eliminated, the issue price is not increased and  
there is an    adequate public distribution    
infra-structure, I am afraid, immediately after 
the policy is announced, it will lead to disaster 
both for the farmers and the consumers in the 
long run.    Therefore, the notional food policy 
at this particular juncture should not mean only    
announcement of the procurement price, but 
you should come forward with a 
comprehensive scheme covering price, 
procurement,  distribution  and reduction of 
cost,    i  entirely     agree that steps  have to he 
taken  to  eliminate wastes  and  to  see that   
.omething  is done in trje matter of irrigation 
and electricity rates.   These rates have not only   
been  increased,  but     inhuman methods have 
been taken recourse to in realising electricity 
dues from the farmers.   Farmers who have 
been paying Rs. 5 or Rs.      10—for    the    last 
three    or   four years    have received 
requisition notices to deposit Rs. 2,000 or Rs. 
3,00|0 or Rs. 4,000. 

And, Sir, their property has been attached 
and, in several areas, even their utensils kept 
for their day-to-day use have been attached. 
Therefore, all these malpractices which have 
led to 
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[Shri Rishi Kumar] an increase in the 
burden on the farmers have to be eliminated. 
So, I would request the honourable Minister 
to take this House into confidence about the 
approach that they are going to have. I know 
that he cannot announce the total policy now. 
But, Sir, he can indicate the approach of the 
Government, the thinking of the Government 
on the basis of the discussions held so far in 
regard the prices, about the commitment to 
procure at least five million tonnes of 
foodgrains this year and also in regard to the 
reduction of the cost and the issue prices. 

SHRI PARKASH SINGH BADAL: Sir, 
some of these questions are again with regard 
to the food policy on which I cannot say 
anything now. One tftiing that the honourable 
member has brought to my notice is about the 
procurement price and what the farmers get. I 
will certainly issue instructions that such 
malpractices, if any. should be checked and 
the States have been asked to ensure that all 
grains of fair and average quality are bought 
direct fsom the farmers and not from the 
traders or any other persons. 

 

CLARIFICATION BY MINISTER. 
WITH REGARD TO THE REPORT 

PUBLISHED IN THE 'STATESMAN' 
UNDER THE   

CAPTIONTHERAJNARAIN  
INTERLUDE' 

 

SHRI J AG JIT SINGH AN AND: 
(Punjab): Sir, on point of order Sir, the matter 
was raised in the House on the basis  of a  
report that 


